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Affidavit w be Furnished by the candidate alongwith Nomination Paper
Hefore the Retvining Officer
For electvm thueciisanins siname of the House,
From.. 3.2, l¢u rz-H’P!T:’.....HCnmtitttenw{"-fume af five Cansbitinin

AnD2 Er r b H
| ﬂ‘l llf.i.l'MH_ i fdauph: snfwite of... =21

i '.':-1:'\]------ - ¥, i":kfdkul i, CH&DHU’A i“UﬂH nﬁ%hﬁull Eu]l Ll & lj-l.'f."ri], oaiicidisi i die abarig
Election, do hereby solemnly affiem and stste on oath as under-
(dtrike out whichever is ot spplicable)

(Lo A mhaednD !-nlrl-nl

(1) 1 am a candidate set up by ra B i name of the pelitical party ) / am contesting & aie
Independent candidate,
(2} Details of PAN and status of fi filing nl’ Incomé tax return @
5I.No. | Names - [ Permanent | The financial year for | Total income
Account Mumber | which the last shown In Income
{PAN) Imcome-tax return has | Tax Return ( in |
i sl o e 8| been filed _|Rupeesy |
! e BGIPS 6SY0@ | 2e03-10) .89 7265
S PPNl YAKLPDIY20¢| 2009 .10 (g7 I RO
! 3 Dependent |
L‘ ' Dependent 2 )
I 5 Dependent 3 . ...

{3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

S| Offence I Description |
Na, = 2 )

i{a) | The details of cases where the court has taken (B 143,48 148, 5 23 usa IBZ_@-_MEJ‘I—
cognizance, Sections of the Act and description (4 Cirted S.c £7T At

of the offence for which cognizance taken : M1, 227,104,356 333 1P :

323, ToY | wwife e
| {h) | Mame of the court, Case No, and Date of order [0 F-HEBH AN P Cose hb - 24[93 —'4
B jeupranl PrSr cene ro la| 35— ‘

I L oo D Combcane et 63303

(e} | Details of Appeal {s) ! Application(s) for revision| (5 2.2, (- 199 % ]
(if any) filed against the above order(s) ' ERL - 1) l

I 5 e e R S e i e e L ajeag: 2eoY IR

4. Cuses in which | have been convicted by a court of lnw{other those referrud to in l"urm Iﬁ]

'{u] The details of cases, Sections of the | o -
i Actand description of the offence for E ML
| which convieted : i

e i — i

| {b) | Name of the Courtis). Case No.and |
HMil_
J_Daml’s}m' order(s)
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13¢ That | give beoetn below tie detsils of o @ nssets (movable and ioomovable cie) of mysels,

o spouse and all dependents:

A, Details of movable pssets ©
I Mata:

I Assets in joint name indicating the extent of joint ownership will also have ta be given

iyTnvestment, the details including Serial Number, Amount, [3ate of Depasit. the Scheine
Institution and Branch are 1 be given

2 In case of
Mame of Ba

5, Walue of Bonds/Shane/Debentures as per the current market value in Stock Exchange in respeet of Listed

companies and as per books in case of non- listed comparies should be given.

4. Dependent’, here means a person, substantially dependent on the income of the candidate,
5. Details ineluding smount is to be piven seporately in respect of each investment)

e e ;
S | Description

e Sell Spouse Dependent-1 | Dependent-2 | Dependent-3 1
| Mo l * - : | |
1 - = -~ i e - ____:F —lﬂ —— 1
11 (Tesh in hand ) - 25 Lew i
| . Ty ouny ] e
i | [Petails of Deposits in Bank S =YL A Bl [
uccounts (FDRs, Term Deposits opl.pana 1ual3, 5 Lautd i |
i including saving accounts), g - Frea Las D Loidte
|| Deposits with Financial VRS S urr | g0 GIC
| Imstinntions, Non Banking |
! Financial Companies and \ '
| Cooperative societies and Lhe ' '
. amount in each such deposit | ___,._4
(i) | Details of investment in Bonds, o |
[Jebentures/shares and urits in |
companies/Mutual Funds and I
| others and the amount, | |
() [ Detal of ovestment N NSS, 1<y -p \ |
Fostal Savings, Insurance Policies !
{ and investment in any Financial ohetats
| Instrument in Post office or |
i Insurance Company and the | i
P_ amount | |
[ (¥} | Personal loans/advance given to | |
' | any persen or entlty including i |
! | firm, Company, Trust ste, and — A — | I
| other receivables from dehtors | l
| andthe amount, : e | | TR e A
{vi} | Motor Vehickes/Ajrerafls/ md-r‘q_“'f-m:. [_ l ‘
| Yachis/Ships (details of Make,  Lporangnev 1 |
| Regimti}on Mo, ete, Year of L,g. AR : i
. | Murchase and amount ) Lath . _I s st
Fividn) Jewelry, bullion and valusble | |5 e |
| | thing {give details of weight and ﬁ‘d_m Gl 3 i |
| value) - g Ol Lats | g oy beos |1 3




Ak T3 Ay gther assets such 3 valud of

)
i ';J ! it Total value
|
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b Iretails of jmgﬁgnhln assets:
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2 . Each land or building or apartment should be mentioned separately in this format.)

Descnption

Self

Spu'u_u

Location(s)
| Survey number(s)

Dependent-1

Depeudm‘i:-i_

. Propertics in joint ownership indicating the ¢ xtent of joint ownership will also have to be indicat

| Dependent-d |

1
=

Avrea { Total measuremeit in
Acres)

‘Whether inhented property
{ Yes or NO)

Date of purchase in case of self

nequired propenty

"Cost of Land (in case of

purchase Jat the time of
purchase

Any Investment on the land by

way of developmient,
construction efc,

Approximate Current market
value

(i)

Location(s) =
Survey numben(s)

Larndod VAR MRA VIR
1431 Lees l‘-lh

o hA—

e S

b, Ghaniy il —

M e

Area (Total measurement in
sq. 1)

Whether inherited property
( Yes or NO)

Date of purchase in case of self
scquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
construction etc,

Approximate Current markct
value

i)

{inc]uﬂing apartments)
-Location(s)
-Survey number(s)

Busilt up Area (Toal
measurement in sg. fL)




I”‘

l_gmlupmenl. construction elc.
| Approximate Current market

Eh-'r_

| Ay Tnvestment on the

¥ liher inhersied ympcﬁ;
L7 e e NOY)

| Dy ul!';mr;.:ﬁase in case of weir
Lawtined property

i Lr_f'pnm-rrl.}‘{'m_tﬂc of
i rchase) ol the lime bF
P thase

peuperty by wiy of

velue

' Residential Buildings (including
Aapartments, )

-Locations) MU ok Ch
- Survey number(s) i<bd

?ﬂrﬂ;lt_ll_
n Lhva

rh, e

Acrea (Total measurement in
sq. f1.)

| Any Investment on the land by

Built up Area (Total
measurement in sq. f.)

Whether inherted propeny
| {Yes or NO)

Date of purchase in case of self
| acquired property

Cast of property (in case of
purchase) at the ime of
| purchase

way of development,
| construction ete.

Approximate Current market
vilue

v

(vi) |

Others (such as interest in
| property)

Total of Corrent Market

Value of (i) to {v) above

(6) 1 give hierein below the details of liabilities/ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank » institution, entity or individual and amaunt for esch item)

| 8.
¥ Nﬂ.,

Deseription

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

T

i Loan or dues to Blnlt.l'l?in:nclall‘
| Institutipnis) :

Name of Bank or FI - M+ &0k S
| Amount outstanding AR Loan §

| Mature of loan

C el HL- 13,00 sse
W - 16,00,009)

™ - | %, 00,000

T

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above.
MName(s) :

Amount outstanding

| Mature of ot



Ay oiber liability 5

psi=— :
Carand total of liabilities

|

(i) | Gaveiument Dues;

Dues 1o depanments dealing
with government
| Becoumadation

Dues to departments dealing
with supply of water

]

ik

Me

Af o

with supply of electricity

gt

e

Dues to departments dealing
writh supply of
telephones/mobiles

o

f'ufj

Dues to departments dealing
with government transpart
(including sircrafls and
helicopters)

e

e

[ncome Tax Dues

Wealth Tax Dues

IV

fre

i e

firo

Service Tax Dues

fre

fre

Municipal /Property Tax Dues

fue

Sales Tax Dues

o

fle

Any other dues

e

/i

Grand total of all Govt. dues

{7) Details of profession or occupation:

1. Self. .rerbey aF Biray s dihom Soove

b. Spouse .._.........

(%) Myad;lnﬂunﬂ qualifieation is as under;

{Giv; details of highest School / University education with full form of the certificate/ diploma/ degree course]
(Mame of the School /College/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate ﬁntﬂm Mana) Fumor $rngth
2. | Full postal address VRLPast-CrAv il P = KO AN T i
i s elera CoR £PUE
3. | Number and Name of the constituency and U BN WTwWAA
I R, 33K r(é .J.___
3. | Name of the Political party which set up the . BTy N Wnitect
candidate (otherwise write *[ndependent’) y J d ||':_,|' ~a D e _)_
4. | (a) Mumber of cases in which conviction order
passed (other than those referred 1o in Form 26)
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1 ta} Candidate

v, Tuial nurnber vl i-"..m.j-i:q-:-I <y where the
| coirt {s) have tahes cognieaig

| Yo for which luss

o F_'I }"l-|.1l. AT T T

_ | Incume Taa Return filed |

| () Pependents

——
—

_ Details of Assets and Liabilities in rupees

__Wl__'

|
i |

Description | Self

Spouse

Dependent-|

Dependent-il Depcnduptill |

Tmmovahie
Asset

Maoveable Wm'ﬁ

Asset (Total value) imwff-gmqﬁ- e

Purchase Price and
Development Cost of
Immovable Property
(Total Value)

(i

4.
|
|
|

Approximate  Curremt
Market Price of
Assei (Total Value)

Liahilities

{1} Government
dues (Total}

mha

Sl

(i} Loans from Bank,
Financial Tnstitutions and

athers (Total}

.| Highest educational qualification;

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College University and the year in which the course was complited )

L

YVERIFICATION
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I, the deponent, above named, do hereby verify and declare that the contems of this affidavit are true and correet 1o the
hest of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
dechars that ¢

{#) there is no cage of conviction or pending case against me other than those menticned in items 3 and 4 above:
i1 Loy spouse, or my«dependents do not have any asset or labitity, other than those mentioned in flems 3 and &

) +] [P
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DEPMONENT
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Mate; 1 Affidavit snould be filed Iotest by 3.00 ¥M on the last date uﬂ'aﬁng nominations.
2 Affidavit suould be sworn before an Unth Commissioner or Muygrstrate of the First Class or beforz g Notry
Puhlic
2 All columns should be filled up and 1o column to be lefl blank. I there is no infoarmnation o Turmish i respoel ol
any item, either “Nil” or “Mot aplicable”. as the case may be, should be mentioned
4 The affidavit should be either twped e wrinen legibly and neath.
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